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Matters Under 208
Rule 377

SHRI JYOTIRMOY BOSU: I have
written to you and I would take just
one minute to make my submission
8ir, you had been to many countries,
and you know that legislators enjoys
certain immunities from court{ and
police action, Hm. Mr. Ishwar
Chaudhuri was.

mq‘\w e WET A
xiw 7 5T )

SHRI JYOTIRMQOY BOSU: Sioce
many of us criticlse the police and
the administration, they have a special
wrath for us. Therefore, whenever
they get an opportunity, they try and
show their vindictiveness. Here i35 a
clear instance where a sitting Member
of Parliament representing 15 lakhs
of people in the country was hand-
cuffed, detained in jail for two months
and beaten up, and a rope was tied
round his waist, What more can the
police do on a people’s representative?
We want protection from the Chair
and we want suitable action taken.

SHRI SHYAMNANDAN MISHRA:
(Begusaral); I would make only one
point This issue had been referred
to the Committee of Privileges in the
past and the Commiitee had come to
certain conclusions aboyt this One of
the conclusions wag that MPs would
be trealed as better class prisoners—
and ihere are other persons included
in this category of better.class pn-
soners. There had also been a com-
munication from the Ministry of
Home Affairs that ordinarily, the
prisoners in general—I am not speak-
ing of MPs alone, but ordinarily the
prisoners—would not be handcuffed.
Then they have also gol this category
of better class prisoners,

S0 we would like to know if the
Committee of Privileges had already
given its conclusions and recommen-
dations that MPs should be included
amongst the better class prigsoners
who would not be handcuffed, If so,
in this case how was it resorted to?

Then may I also refer:you' to Hals-
bury’s Laws of Englgnd whare it is
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sajd that a prisoner who is handeuffeg
without reasonable need has a right
of action for damages? That iz the
rule in England. Mow do we stand
in thiz mattét? Wheft accordimg to
your Commttee ol Privileges we are
to be treated in the category of petter
class prisoners—and we not alone
in that category—then thi§ of course
becomes a matter of privilege in that

MR SPEAKER I am very sorry
thys has happened. As I see from the
previous practice, Government had
Issueq instruetions not (o handcuf
MPs and specially satyagrahis whno go
there voluntarily They would not
run away. The man 1s not a thiwef to
run away I am really urpriseq at
this Besides this handcuff, what
metters 15 the humibation it causes
In political life, many people have
their own views They may not agree
with the party which is ruling, Even
partymen sometimes do not «gree
amongst themselves and they offer
satyagraha.

Personally 1 feel so much resent-
ment gt this I remember in 1045,
whm{ was @ prisoner, they would
handcufl 1pe and always take me right
irom fhe jail through the length of
the gpad and back. I have aot for-
goﬂen my reggntment even up to this
ay.
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MR. SPEAKER: I mm tafking of
the ta 1947, the British
Mﬁﬁbﬂ:\’ulmeﬁﬁu how
they paraded e i the streets and
brought me beek to the jall, I Zyel

strang resentment, After all, I was a
political prisoner.

So I feel that now that we have
ouyr own gowegument, at lesst we
should have same code to be followed
if a Member of Parliament is mnot
handcuffed and he runs away, I do not
think anybedy will approve his con-
duct.

SHRI SHYAMNANDAN MISHRA:
Quite right.

MR SPEAKER- I do not think i
this country people are such that they
will put the Government in the wrong
They will not put the Government
in the wrong, they will put that fellow
who runs away In the wrong

Sp we must consider it I will ask
for the Home Mimister's statemrnt on
it Later on we will sit together and
sec as tp how to settle this affairs

13.55 hrs.

(11) DrouGHT 1N GUJARAT

MR. SPEAKER: There are many
Members, Sarvashri  Mavalankar
Jadeja, Arvind Patel, Vekaria and
Shri Chavda 1 have followed stricily
this procedure in the case of Mi
Madhu Limaye or 1n the case of tht
hon Member here on this side, I have
mentjoned their names and I will eall
only the first Member in the order of
receipt.

SHRI K. § CHAVDA (Patan) I

was the firsd man t0 Pyt ot apto the
box

MR, SRRAKER: He came first ol
of the box and first man wnll
speak on behalf of of you I have
meritioned ¢hé names.

SHRI P G MAVALANKAR
(Ahmedabad): 1 am grateful to you



